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No. 1034(2)/79-V-1-11-1(k9)21-11  

Luc/chow, Dared September 20, 2011 
ovisions of clause (3) of article 348 of the Constitution, the Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Sthaniya Nidhi Lekha Pariksha (Sanshodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam SanIchya 19 of 2011) as pased by the Uttar Pradesh Legislature and assented to by the Governor on September 19, 2011. 

THE UTTAR PRADESH LOCAL FUND AUDIT (AMENDMENT) ACT, 2011 
(u.P..Acr No. 19 OF 2011) 

(As passed by the Uttar Pradesh Legislature) 

ACT 

further to amend the Uttar Pradesh Local Fund Audit Act, 1984. 
IT IS HEREBY enacted in the Sixty-second Year of the Republic of India as 

follows :- 
1. This Act may be called the Uttar Pradesh Local Fund Audit (Amendment) 

Act, 2011. 
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2. In section 2 of the Uttar Pradesh Local Fund Audit Act, 1984 
for clause (d) Amendment of 

section 2 of U.P. the following clause shall be substituted, namely:— 	 Aet.no. 12 of 1984 
"(d) "local authority" means a Nagar. Panchayal Municipal Council, Municipal Corporation or any other authority constituted for the purpose of local self-Govemment or legally entitled to, or entrusted by, the State Government with the control or• management of municipal or local fund and includes any society, body or institution, whether incorporated or not, notified by the State Government by general or special order to be a local authority for the purposes of this Act, but does not include a Zila Panchayat, Kshettra Panchayat, Gram Panchayat, Nyay

STATEMENT OF OBJECTS AND REASONS 
The Uttar Pradesh Local Funds Audit Act, 1984 (UT. Act no. 12 of 1984) has been enacted to provide or regulating Audit of Local Funds under the management and control of Local Authorities & Funds of certain corporate and non-corporate bodies in the State. Clause (d) of section 2 of the said Act defines the words "local authority". In this definition any other authority constituted for the purpose of village administration which includes the Zila Panchayats, Kshettra Panchayats, Gram Panchayats and. Nyaya Panchayats. Since the accounts M Zila Panchayats, Kshettra Panchayats, Gram Panchayats and Nyaya Panchayats are now audited by the Chief Audit Officer, Cooperative Societies and Panchayats, Uttar Pradesh, the existance of the said.  bodies of village administration are creating.  confusion. It has, therefore, been decided to amend the said Mt to exclude the Zila Panchayats, Kshettra Panchayats, Gram Panchayats, Nyaya Panchayats and any joint committee from the definition of "local authority". The Uttar Pradesh Local Funds Audit (Amendment) Bill, 2011 is introduced accordingly. 

By order, 

K.K. SHARMA, 
Pramukh Sachiv. 
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